311 Presidents Rule

[Shri V, S, Vijayaraghavan]

At the same time as many as 7 im-
portant Express and Mail traing are
also running on the same single
track from Ernakulam every two
hourg after midnight. But, Mangalore-
Shornoor line remaing almost empty
«during the day time.

During the recent vacations, al-
though gome holiday trains were in-
troduced for Kerala, not a single com-
partment for Malabar wag attached
to any of these trains. Most of the
passengers coming from Bombay and
Gujarat belong to Malabar area.
Therefore, it is requested that the
attitude of neglect of Malabar shown
by the Railways may be put an end
to. It is also requested that a train
should be run during day time bhet-
ween Mangalore and Trivandrum or
connecting trains to the trains star-
ting from Ernakulam should be in-
troduced.

(v) REPORTED RELAY HUNGER STRIKE BY
MEMBER OF ALL INDIA APPRENTICE
UnNiIiOoN

SHRI INDRAJIT GUPTA (Basir-
hat): A relay hunger-strike by the
All India Apprentices’ Union has in
progress since April 13th, before the
Labour Ministry’s office, Shram Sakti
Bhavan, to ventilate the long-stand-
ing demands and grievances of thou-
sands of young apprentices all over
the country.

The Apprentices Act was passed by
Parliament in 1961. It does not pro-
vide for any obligation on the part
of the employer to absorb the appren-
tices after their period of training is
over. Generally, at the conclusion
of their trade-oriented training, these
boys are put out on the streets again
and are given no special facilities or
priority for employment. During the
training period, the apprentices re-
ceive a stipend of only Rs. 130)- p.m.
which is meagre by any standard and
quite inadequate in these hard days.
The prolonged hunger-strike for the
last 57 days is born out of frustration

JUNE 8, 1980

in Assam (RH;J 31z

of these young boys who find them-
selves jobless even after gpecialised
training, and ig aimed at persuading
Government to come forward with
some progressive amendments to ihe
Apprentices Act, 1961.

The Ministry of Labour should con-
sider the matter sympathetically and
give some specific assurances to ‘he
apprentices, thereby enabling them
to call off their hunger strike.

15 hrs.

STATUTORY RESOLUTION RE:
CONTINUANCE OF PROCLAMA-
TION IN RESPECT OF ASSAM

MR. DEPUTY SPEAKER: The
House will now take up the Statutory
Resolution seeking the approval of
the House for the continuance of
President’s Rule in respect of Assam.
Shall we allot the remaining whole
day i.e. four hours for it?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI BHISHMA
NARAIN SINGH): The d=bate
should conclude to day, Sir, to-
morrow, the Government will re-ly,
if there is no obiection. We shall sit
upto 6 O'Clock

MR. DEPUTY SPEAKER: Shri
Bhishma Narain Singh, the Business
Advisory Committee is meeting just
now. They will take a decision with
resard to the allotment of time. We
wil] proceed for the time being.
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